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GUIAHATI BENCH 

ORDERS 

original Application NO. 

Misc, petition NO. 

Contempt petition NO. 

RevieY Application NO. 

Applicant(5) 

Respondents 	/ 

dvate(s) for the ApplCaflt(S) M MA 	67A 

Adocates) for the Respondents 

Notes of the Registry 
	Order of the TV 

05.04.2005 P 	The Hon'ble Mr. Justice C. 
Sivarajan, Vice-Chairman 

ppiicatiOfl s n fur iii 

fftd/-b 	 1  
dt;;pOSd 

............................... 

1r;t red..:........................... 
in 

'(-ry. Registrar 

Having heard Mrs. M Borah, learned 

isel for the applicant and Mr. J.L. Sarkar, 

tied counsel for the Respondents1 I am of 

view that this application can be disposed 

at the admission stage itself. 

The grievance of the applicant is that 

though the physical efficiency test and 1500 

meter aIk was fixed on 19.01.2005, the 1500 

meter runAwas adjourned to 20.01.2005 on 

which date the applicant was ill. The applicant1 

it is stated, made a representation supported by 

medical certificates on 24.01.2005 (Annexure - 

) and requested for an opportunity toappear 

hi.iit in the 1500 meter run test It is also stated 

at the applicant sent further representation 

on 29.03.2005 (Annexure - F) to the 4th 



4,. 

Contd/- 
05.O4. 2005 Learned counsel .f 	tle app&ant 

submits that inspite of s6nLithn,. vhe 

representations (Annexures - E & F), 

no response from the respondents and that the 

Respondents are tang hasty ,  steps for 

finalizijig the selection. Counsel also submIts.. 
.; 

tEat he succeeded in the written, examination as 
A 

well as in the physical test cortducted on 

19.01.2005. 

I have also heard Mr. J.L. Saikar, learned 
* 

counsl for the Respondents. Counsel for the. 

Rspondents submits that if the applicant had 

sbnüfted representations (Annexiire - F & li), 

cetain1y, it is a matter for the respondetts to 

cotsider the same and pass appropriate order. 

Counsel for the Respondents further submits 

that it is not known as to whether the selection 

is finalized or not 

• 	. 	. Considering 	the 	aforesaid 

circumstances, if the selection process and 

fInalisation of theselecon i not over, the 

Respondents will do well to consider the  

applicant's representations (Annexures - :E&' 
JW 

F) and pass appropriate order thereon within a 

period of two weeks from the date of receipt of 

copy of this order and communicate the same 

\ 

/mb/ 

munediately thereafter to the applicant. 

The application is disposed of as above. 

Issue urgent copy to the counsel for the 

parties. 

Vice-Chairman 



• 	TF THE CT RAL AWTVISTRATIVE TRIBUNAL 

GUWAHATI B]CH AT ¶flYWARAT!.. 

ORIGINAL APPLICKTION  
- 	 .... 	 . 	 . 

Cntri Mnicsratve Tnb.rnai 	rj lkipak Das, ........... Applicant 

411PR2GO5 	 NVS 

vr 	 Union Of India & era..,,... .Respondenta 
I 

.systopsT.:op. ¶fEE CASE. 

- 	 -• 	J__._) 	L._ 	... 
The. Appltcant,Lan-unployed gineering Dip1oa 

holder, is a candidate for recrnjtment of. Tracnian in the 

• a1yDepartment. He appiied.vi&e .'AflnexureuP ir response 

to the advertjsøent ('knnexure.,A') for filllrg up 546 No.5 

of posts of Traean throu!h a special Recruitment Drive for" 

8 ieduled casteand-SehduledTribe candidates. The Applicant 

opted-hIs-- candidature 'or.. 144 No.& of vacanctea of Txaekinan 

in Lumding Division. The schene of recruitment comprises 

wr1tt% erwr4ration and Physical effieiency test. 

• In the written test held the Applicant csrne out 

• ueeessful( Tide result sheet at Anriexurei,.D ) flfly B311, 

IWo. 2170766. On 19.12O05 the date scheduled for physical 

efficiency test " of. lifting and tcayrying 35 kg of weight 

fora distance of 100 meters-In 2 minutes Done chance 

	

withoutp putting the. imight aovm as 	 in the 
adverjèvnt the Applicant appeared and passed the said .  

test successfully. This test was under no—l. On the same 

date he is ala. to appear in the Physical efficiency test 
under orn2 vhIeh is circulated on 16.1204 (vi&e AYneKUre 

sC) by the recruitment authority requiring a 1500 meter 
. . .l'uflning test in 7 MIUutes in one chance. But on the very. 

date when the ApplIcat i-to report for the seoond tegt 

the Repondt authorities poétponed the said test to. 
.' 2ui2005. 	.• 	 . 	 • ..:- 	 - 

c6r3td.. P,'2 
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Unfortunately the Applicant could not appear and 

clear the second test on 20.1-2005 as he is sick and / 

had to undergo treatment at Lumdii!g. The Applicait van 

sick since some days back as certified by lU1 Doctor at 

Central Hospital Maligaon, His Appeal to the øiief Personnel 

Officer, N.F. tO.,y Maligaon, fora chanceto appear in the 
second test on medical ground and to Sr. D.P.O. LuJnding 

are gtjll pendizg while the selection prooes is fast 
going to-be-over.(Annexure-g.&  

Being aggrieved by this injustice the Applicant 

hag approache&beforethj.g...Hon'.bi.e. Z'tbunal.. and prays for 

rédressal.,. ófhis..g.revanoes.: 	. .. 	. 	- 
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H. 4APR2Oo 
IN THE CNTRA4 NIT,JT.IVE RIBUNAL 

ORIGINAL APPLICATION NO. 	/20050 

Shri Rupak Das, 	 .......... Applicant 

- Versus - 

Union of India & Ors, 	'''S..... 

	 Respondents 

INDEX OF PARS 

SL.NO. NATURE OF PAPERS 

 Original Application 

 VERIFICATION 

30 ANXLJRE - A 

 ANNEXURE - B 

 ANNEXURE - C 

60 ANNEXURE - D 

 ANNEXURE - E 

 1tfli 

PAGE NO. 

ID 
11 
1ALj 

Filed by 



In the Central Administrative Tribunal : 

Guwahati Bich:: At Guwahati, 

An Application under Section 19 of the Administrative 

Tribunals Act, 1985 

Original Application No. 	of 2005. 

Shri Rupak Das ,...... Applicant 

- Vs - 

Union of India & Ors. 
:,..., Respondents. 

I. 	Particulars of the Applicant : 

Shri Rupak Das 

S/o Shri Hirendra Kumar Das 

Resident of Rly.Qr.No.92/A, 

East Gotanagar, Maligaon, 

Guwahati - 781011 0  

II 	Particulars of the Respondents : 

1, Union of India 

Represented by Ministry Of Railways, 

through its Secretary, New Delhi, 

2. North East Frontier Railway,. 

Through its General Manager, 

at Maligaon, Guwahati-7810110 

3, Chief Personnel Officer, 

North East Frontier Railway 

at Maligaon, Guwahati781011. 

4 Senior Personnel Off icer/ 

Recruitment, 

North East Frontier Railway at 

Maligaon, Guwahati-781011 

contd.. .2/P. 
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III. Particulars of the order against which the Application 

is made : 

(1) Annexure dated 16-12-2004 issued by Senior 

Personnel Officer/Recruitment, N.F.Rly. as instruction 

for Physical efficiency test and verification of 

Certificates. 

The Applicant, an unemployed Engineering Diploma 

holder and a candidate for recruitment of Trackman in 

the Railway Department came out successful in the 

written test and appeared in the physical efficiency 

test on the scheduled date s  He passed the said test 

under norm 1 successfully but due to postponement by 

the authority to the nexb date could not appear in 

Physical efficiency test under norm 2 on account of 

sickness. His representation for a second opportunity 

was denied, depriving him fri a fair chance of 

appointment. The second test under norm 2 was not 

originally advertised •  

The Applicant déclarethat the subject matter of the 

Application is within the jurisdiction of the Hon'ble 

Tribunal. 

Limitation : 

The Applicant further declares that the present 

application is within the limitation prescribed nder 

Section 21 of the Administrative Tribunal Act,1985. 

Facts of the Case : 

(i) That the Applicant is a Citizen of India and is a 

permanent resident of Guwahati. He is a diploma holder 

in Engineering in Mechanical Branch and has been 

contd. • 

1. 

V. 

vI. 
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without employment for the last several years. He 

belongs to Scheduled Caste. 

That the Applicant applied for the post of 

Trackman in Lumding Division of N.F.Rly.in response 

te 	to an open Advertisement published in leading News 

papers. The advertiseitnt was published as employment 

Notice No.NFR.-2/2 001 for category No.1 for filling 

up 546 Nos, of posts of Trackman and 49 Nos, of posts 

of Khalasi through a special RecruitrrentDrive for 

Scheduled Caste and Scheduled Tribe candidates. 

A copy of this Advertisement under 

Employment Notice No.NFR-2/2001 

Category 01 is annexed hexeto and 

marked as "Annexure - A 

That the Advertisement (Anexure - A) contains all 

impoftant particulars regarding the Recruitment of 

Trackman and thalasi and provides for a format of 

application which was duly filled up and signed by the 

Applicant and was submitted to Divisional Railway 

Manager/Personnel, Lumding Division of North East 

Frontier Railway, The Applicant opted to offer his 

candidature for 144 nos, of vacancies of Trackman 

available in Lumding Division. 

A copy of this Application dated 

9-11-2001 is annexed hereto and 

marked as "Annexure 

coflt.. 4/P. 

2 



-4- 

0 

That the Applicant applied for the post of Trackman 

believing that the scheme for Recruitment under the 

Employment notice No.NFR-2/2001 category No.01 is the 

only and the one sctheme in which he shall have to 

qualify in the selection for the post of Trackinan. 

That the scheme for recruitment as advertised provides 

inter-.alia that the recruitment process shall be in 

three stages viz. (i) Objective type writte: ri examina-

tion (Preliminary test) (ii) Objective type written 	( 

examination (final test) and (iii) Physical efficiency 

test. 

Further the advertisement prescribed a physical 

Standard as below : 

The candidates must possess sound bodily health 

and physical fitness to do hardwork as indicated in 

job requirement, anywhere and at any tine throughout 

the year. The physical efficiency test may inter-alia, 

include liftihg weight of 40 kg. and ability to run 

with the weight for a distance of hundred meters within 

presctfted qualifying tin t. (Annexure - A) . 

Further the job requirement stated in the 

Advertiiflt is as follows : 

"The post of trackman is basically meant for the 

maintenanceof Railway track* 4  The job entai.s lifting 

heavy rails and working with spade, sickle beater steel, 

bar-crow, rake ballast and other P-Way tools for the 

up-keep of track, Bridges and other track fixtures. 

The Posting of trackman will be in remote areas of 

contd.. .5/P. 
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Divjsions The nature of job is arduous and requires 

a high level of physical fitness for efficient dis-

charge of duties ° . 

That the authorities going beyond the advertised 

maximum norm of the Physical standard and physical 

efficiency test issued another norm under an exCutive 

Annexure dated 16-12-2004 issued by Sr.Personnel Off icer/ 

Recruitrrerrt/N.F.Rly. That at the new norm No.2 a 1500 

meter running test in 7 minutes in one chance was 

included as the phsycal efficiency test. 

A copy of the Annexure dtd. 

16-12-04 is annexed hereto and 

marked as "Annezure - C's. 

That the Applicant with Roll No.21708766 appeared 

in the written test and cane out successful. That he 

appeared for physical efficiency test of lifting and 

carxying 35 kg, of weight for a distance of 100 ireters 

in 2 miniutes in one chance without putting the weight 

down and cleared the test. 

The result sheet of the written 

test pilished in an open 

Advertisement is annexed as 

Annexure - UD 11  

That on 19-1..20O5 i.e. the date Scheduled for 

Physical efficiency test the applicant reported himself 

and was successful in the test of physical efficiency 

in norm 1. But when he was to appear in the physical 

/ 	 contd,.,6/P4 
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efficiency test under norm 2 on the same day he was not 

accommodated alongwith some others and instead the 

applicant was called on the next day to appear in the 

said test under norm 2, 

That unfortunately the Applicant could not appear 

to take the test on the following day (i.e. on 20/01/05) 

as he was sick and under treatment of Railway Doctor 

at Lumding. He represented to Chief Personnel Officer, 
ce-. POf 

N.F. Rly.for a chance to take the 1500 meter running 

test under norm 2 to be given to him under the u.nf ore-

seen circumstances of his sickness. Acopy of his 

application dtd. 24/01/2005o Chief Personnel Officer, 
pL.M4 cLM 	3 - c'o.c 

North East Frontiner Railwayalonwith the supporting 

medical certificates are annexed. :to this..4pplication 

& placed as "Annexure 	"e..k2Q) and "1" respe ctively. 

That in fact the Applicant was sick since 14-.01-05 

as certified by Railway Doctor of Central Hospital, 

Maligeon for which he was advised rest. That inspite of 

his sickness the applicant could clear the Physical 

efficiency test by his sheer diligence and that he was 

sure to have passed out the test under norm 2 if it 

would have been conducted the same day. 

That the Application praying for a chance to take 

the 1500 meters running test under the norm 2 dtd. 

24-01-2005 to CEO, .F.Rly, is still pending while the 

Selection Process is fast going to be over. 

That the Applicant therefore has no alternative than 

to approach this Hon 'ble Tribunal with the Present 

Application. 

contd.. .71P. 
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VII. Grounds for relief with legal provision : 

For that there is reasonable grounds for the 

Applicant to take the prescribed physical efficiency 

test "of lifting weight of 40 kg, and ability to run 

with the weight fora distance of 100 meters within 

prescribed qualifying tin&' as advertised in the 

employrrent notice (Annexure - A Ser±s) as the Maximum 

to which the candidates would be put to test. That the 

1500 m. running test additionally mede a criteria for 

the physical efficiency test by an ecutive annexure 

issued on 16-12-2004 is outside of the prescribed 

maximum and C therefore is irrelevant. 

For that the additional test of 1500 m running 

has no nexus in the job description advertised in 

the employment notice (Annexure - A 	IT.) and therefore 

liable to be declared not required for the seJ.ction of 

trackman under the said Employment Notice. 

For that the Applicant without disputing the 

validity of the additional test of 1500 M. running, 

approached the respondent authorities for a fresh 

chance only to take the 1500 m,, tunning test. But the 

authorities acted without fairness and with malice in 

sitting over the representation and allowing the 

selection to run its course in respect of the other 

candidates. 

For that the authorities have violated the funda-

mental right of the Applicant under Article 16 and 21 of 

the constitution as the Applicant has been deprived of 

contd. . .8/P.' 

Ve 
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a Lair chance of consideration for an appointment in a civil 

post where it is not impossible for the respondents to allow 

a second opportunity in view of theIr inability to hold the 

test on the scheduled day and in consideration of the 

Applicant's illness that prevented him in appearing in the 

test on the day to which it was postponed by the authorites. 

(e) For that the Applicant now 33 yrs may cross the 

eligibility limit of age when the next opportunity for 

employment will occur in any government Department. 

Details of the remedies exhausted : 

That the applicant appealed to CPO/NJ.Rly/Maligaon 

on 24-01.2005 ("Annexure - E") for 'a Second chance but this 

was not disposed of officd.aily, and he was; told verbally 

that nothing could be done in this regard. 

Matters not previously filed or pending in anyother 

Couft or Tribunal : - 

The Applicant declares that the subject matter(s) of 

this application is not pending before any Court of Law,' any 

other authority or any other branch of the 1on'b1e Tribunal'. 

Relief Sought : 

That in the premises aforesaid the Applicant hereby 

prays that your Lordships may be pleased to call for the 

records, issue notices on the respondents to show cause as to 

why the impugned Annexure dtd. 16-12-2004 issued by Senior 

Personnel Officer, N.F.Rly.shall not be set aside and quashed 

and upon hearing the parties may be pleased to set aside 
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.u,9 .  

and quash the said Annexure, 

or 

to direct the respondents to allow him an p opportunity to 

take the 1500m running test under the norm 2 of Annexure 

dtd. 16-12.-04 in view of the long unemployment of the 

applicant on the ground of justice, equity and good conscience 

or pass such further or other order(s) as your Lordships 

may deem fit and proper under the circumstances of the case, 

XI • Interim order if any prayed  for : 

No interim order is prayed for in this applieation. 

However the Applicant prays for an early hearing of this 

Original Application. 

Particular of I.P.O. 

IPO Nuither 	0 C'L 	C) O2 

Date of Issue 	: ~LS/ .3 / o 5-  

To whom payable 	: The Registrar CPT/Guwahati. 

Payable at 	: Guwahati. 

Documents : 

Detailed particulars of the documents are in-dicated 

in the Index of this Application.Y 
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VERIFICATION 

I, Sri Rupak Das, son of Shri Hireridra Kumar Das, 

aged about 33 years, resident of Railway Qtr.No. 92,4, 

East Gotanagar, Maligaon, Guwahati-li, do hereby declare 

and verify as under :- 

That I am the applicant of the instant application 

and as such I am well aware of the facts and circumstances 

of the case. 

That the statemants made in the accompanying petition 

0 	L I ,.. 	1J_ 	• ......... 	 and •......•• 

are true to my knowledge and belief and those made in 

paras ,.... ...d.....'...............• an 

being matters of records I verify believe those to be 

true and the rests are my huxrle submissions before this 

Hon'ble Tribunal. 

And in verification whereof, I sign this verification 

today dated 	0 OLi-O at Guwahatj. 

rRJ-PMj---(\ -TNCx'<) - 

S i g n a t u r e 
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NORTHEAST FRONTIER RAILWAY 
MALIGAON, GUWAHATI (ASSAM) 

Spoclat Rocruitment Drive for Scheduled Caste 
& Scheduled Tribe Cndldatos 

Employment Notice No. NFR-212001 	 Citogory No. 01 

CloslitO Oat. ( i 
Applosions we hwlledlrorn the eligible SCend STcwddalos for Thin9 up of 69Spoeti orTlw 
and Kiralasl In N.F Ramsey, 
THIS RECRUITMENT IS FOR 4 (FOUR) DIViSIONS OF N.F RAILWAY I.E.TINSUgIA LUMOING, 
ALIPURDUAP AND KATIHAR. 
Plea,, read the entire flotifloatlon carefully before lilting up the application term. 
WRITTEN TEST SHALL BE CQNOUCTEO ON SAME DAYS FOR ALL FOUR DIVISIONS 
MEN11ONED 001.0w. HENCE CANOIDAT5S MUST SEND APPLICA11ON TO ONE OF ThE 
FOLLOWING DIVISIONS ONLY AS PER ThEIR CHOICE. 

case a candidate applies to more than one diviaIo, hisilw candidature is Tabl, to be cancelled. 
Special drive for filling UP of SC/ST backlog vacanclea (Total number T05t  

Shoal, Photog0pi and lndMoreniploaes of the apptcaton brmmuslb, ttr. same. THIS SHOULD 
BE NOTED VERY CAREFULLY. Any vwlahorrmay disqualify Ore c ddal,. kcabcrba hout be 
Tent by ordinary post ONLY. 
S. The last dale and time of receipt of application 1*33.11.2001 (5.00 pm) arid It wit not in Colended on wry account Applidalierre receIved After the closing dale arid sme will be aummarOr 
rejected 
8. Appllcarjon should be Tiled in by the candit. In hi 1 01 her own hwrdwrling only. 

If trier, than one applicouon Ii received In one envelop oil tho apptlliabtrn, wit be rajactad 
CandIdate, who we working Irony government depsrbrrent or public sector undort.sidrig Should 

send thai, appicahorr through thO depwlrnsnl d they should also submit no objedoon chc, 
alongwlth the appllcnoon, 

Envelop conlaining the applicallon and its enclosure should be ad&,asod to the DMiionsi 
Railway Manager (Personnel) of the eancornod dlvisteri accordIng to the cireic, of Ikd 
candidate, suporecllblng the word. AppllcelJon In response to Employment NoUc. N. 
NFR.212001 (Special RecruItment Drive for SC/ST) on tIr, lop alt side olth, envelop. 

Enclosurea: 
The following enclosures should be p ( operly slapled',iiched along with the spphcadon, A) Copies of certilicales in regards 10 academIc qualitcadori. Orool of age. casio, mwtt aha,t must be otleatod by any Of the liiew rig authorities and enclosed alongwi appiiccUonpg50 m',r. Ofllhobarnit,a..,..._________ -___- -_.-- 	 __ -_ -.--- 	 .- 

 E_
. ( I)Member, of Partiarirent it Memtrors of Leglolayve Assembly. 

Olvielon 	Category of 	 Breakup of Addracs for sandIng application
(2) GasenedOla15 ot CenitaJ or Stale Oovernment Post 	Vscsncic.a 	
(3) Thhslidaja or NaydalOy. Tair,asiIds, OUthoriled to TtCIg M$gisUal, Powers.  !E 	
(4) Principalsor Head Masters of oil recorrIz,d Edacationaj Institutions, 87 	 B)Threa recent peer port alzo photograph. of Ore opplicarnwlth ful oiratur. ontheIronI ofgre

Ketinar 	1)ackm 	 65. 	DlvtnIonoJ Railway Manager (Persorerel) 	
pirolographe. ono qi Which houid be pealed in th. epaca providrj In the appflcation form an Ore 

. . 	lit,, 	,ii,,  	
other Iwo etapledrsrjlched firmly with oil enclosure,,  — — !!!4105 	 C) SC grid ST candidates tirust attach cost. crllflcata, In prescribed formal Iaaua y the Lumoizrg 	'i)eckman 	144 	00 	06 	
corrrpstenl authoshty.(Fmml olceriflcalelo, SC/Sri, given otAnexur.8) lOrolasi 	35 	 11 	24 	N.F. Railway. Lumng, Meant 	 14. Nelrs : 	 ur. 

PIn•782447. 	
(A) Necessary CertIflca1ss/te3hmonial:/umsnto must be In Engileh or Hindi, If It Is not so, Iii 

— 	- 	- . - 	

.sedt banstaion of the earn. typed In Engiloiriiii and eteuIof by wry of the euthorale men5on 
Nipur3jt 1)achtinan 	130 	37 	93 	OMsIondi Rahlwsj Manager (Personnelj, 	

, • to (A) ol,. should be produced. KhotI 	12 	 6 	5 	HF. Railway, Alipww, Weal Bengal. 	
(B) A condidsie who submIts airy forged cerUlIcala for secu(Ing eflglbllify shall be lIable not ortfy 

b 
- - - 	 — _____ Pln.7123 	 - 	

rejecTon of his csgvrtay,r for this pw8cul rodrulbnent but ha wIB be deb*n. from $pp,fr In 	 - 
Tlnzukia 	Tracltmen 	140 	57 	83 	OMsionsi Railway Marroger (Persorersi) 	i")' 	Conduciad by any zonai raifway./Ragey Recsuibn.nt oard arid wEl also be 

 N F Acltwa Tki '' Ass 	 ibIC tOt tOga) OcTon. 	 - 
P111-78611 

	

	 (C) Cancidates Tmai appointment will be made Des ad an Vgtlkatkn of the Cast. 
Cartriaj ,  (0) The daclaioncl the Dlrlsiorrnj Railway Manegr (P.reonnj cii he thisiona In AD matfore releforg  Total 	5g5 	237 	356 1 	

to eligiboity of candidates. ailoimenI of exominstoit centres and any Other meter IgIsW to  this 	 • '-v 
— — - 	

recruitment shall be fnei and binding on the cendidsios and no .nqufryo. cotssp,, will be 	.: 
Abbreatation: SCSchidui. Ceita. 0T.ScirarSuI.dTslb., 	 InterfainOd In this connection. 	 - Not. t The numb.i of vacenctee gtYeit are provlslonsi ON .ney lnw.ase or d.creas as per 	(E) NP. Rsdtwey ehafl InUmie only to those found eligible tooppea, In the wrItten (Island subsaoel 	• - 	L 
rISulfem.ntoIBtORallway.Tht* RallwSlwitflotbetoeponslbleToqeinyfos, suIfw.dtty he airididato Itagee of selection. It doee not undartaiie ny lsIporlsibilIfy for sending ,.piy t 8s can 	 :, 	. duo to reO.ictlon of vacancIes. 	

• eelectad er not Called for wtIl1erihysIcal efficIency tostoto,  The Aninhstiafjon reserve. in. rigirt toirold separate, additonetiauppiomenta,y or 'o-eawrãsatien 	(Id) H.P. Raliwey Is riot responsible for wry postal delay and wrong delivery .tc. 	 v, - 
for all or corns of the candidates. 	

(0) The number of vacancies shown In One employment notice is provloIon, and may 
Inc,w. or 	, No application will be acc.pted aINF Railway Headquarter, 0111g.. 	 . 	 dadreasa eccoldlng to esigeridlee, 	 , 	• , ,,,-- Scheme foe R.cnsltment 	

(H) Cltidtdatøa trying to use unfelt means o cenvaesfrr9 In arsyform will be disquafifled and ' The $.crultirr.nt proc.,e strait be In three stage.: 	 _  
(i) Objective type written aoe 	 theIr candidature will be cancelled wIthout ay notice. 

	

rntnaiion (Preiirinwy 'Thai) 	 si- 	 - 	
(I) Impersonation or mlcbehovlour ri the examinatIon hail will render the 	 w) 

(II) Objective type wrItten easm (FInal Test) 	• 	 ... . 	---. - 	(J) nams&y AdrnlnI.u.0 •.o...o se nets rancid any teaoamms5 orsAtionsi ixonninetn, 	' 
(0) PhySical cfllcioncy lGsL 	 _ ' -- 	 - 	_ 	

physical eff101ency teslilnlervlew. 	 . 	 - Sicc.esh4 candidates wiroirava conra Uvougit the beoaiogewttsenfoete,ij bhstá(ecfodto physical 	(K) Pot any lgai actIon wlsing otrl of this employmenmnotice the jurlodicton shall be CAT/Guw 	' 	. ' 
.ftidtency test to  assess  car-ididales, Tthis* for Or, post 	 - . 	 only. 	 • (Howsver, the procsdure is laIde to change without wry tulther notice) 	

(L) Do net buy the form from any parson or agency as nobody has been autho,laed to sell The medium for thCsi .XamlnatIon iMflbo HIndi and'ot EnIsh. 	 lorma.  
THE WRITTEN EXAMINATIONS AND PHYSICAL EFFICIENCY TEST SHALl. BE HELD AT 	(H) Railway edminfettation Is not feoponelbi* for any Inadvertent enor In the adVOtUheri*nt 

	 , DIFFERENT PLACES WITHIN THE JURISDICTION OF N F RAILWAY ONLY. 	 and wIll not be hold for any poetaf delay or wrong delivery. 	
I 

Job Roiquirornente ; Th poet of 'flacliman I: bastoafly meant-for ,  the maintenance of Railway 	
Oy. Chief Parsoioj Orncer (Gas) S Conbolisr of Recruitment  a& The Job entails tilting 01 heavy rails and working with epada aickis. beater steel, bczcrow, 	

Ann.ou,,A take bahast and othi: P. Way tools to, the upkeep of1actt. Bridges ondothar badic flxtw.s. 	 APPLICATION FORMAT The posting at Or. 1adiiman will be In thst,mot, wee. of DIVISIOn,. The nature otjoo is arduous 	- 	 (To be fIlled by the candldst, In bla/tie, own handwriting) 	 a; bird reqi4res a htgit level Of ptIyIIcUI Tins,s for efficient discinargo of dutag. 	 - - 	 C CommunIty 	 . 	
.• DivIsion for which applIed Simllw requIrements of physIcal Tinoas arid fob COndIUs we also applicable in case of Khalaale. 	 (SC/Si) 	 j, 	 I 

4.PayScal.: 	 usual
lladlcTnan. 	. 	 I— 	

_•__J 	I 	 - 

	

RI. 255065.26e0.60.32ooi. piu. usuat .gowa,., as per  the prsvaig tat., to, 	SC-Sthaed Caste; ST•Scheduleci Tribe 	 . - 	lOisiasi 	
•• State choice for erie DIvision only out of 4DIvIeloqs I.e. Aiipurduar, KaUha Lwndlng & 

linsuidi.  
MInimum AcademIa Qualification : 	 . 	

(Indicate your Dlsttict and Stale accortng to prIr addreas)  
- 	

DISTRICT 	 STATE 	
I 	. 	—I 	 - 	'.• 

(SubmissIon of begue School CorilIcote wig Ilaquamy OIQ canuldste) 	
I 	 - 	I Opec. secant 	

, 	. 
6.Ag.aonOt9I 	 . 	- 	- 	 _ . 	

I 
	passports a  

SC/Si': Ia to 38 yaws. 	 . 	 . 

 
For SarwIng RaIlway Emptoy.ec 	 phoIoraph.Igr.

- 	 I en the front of IY 

	

	 - 	 - ro hava put InS years continuous OrvIce Includin as g Cual Labour and Sub.iitut.e), 	

I 	', 
Uppar age limit Is . SC/ST•45 y.are. 

 
Their epplicoiorr should be lent hoeh vie caóo cmng mmstity. 	, 	 I.$dohwebyapply forr.cruilinont toOroup 10' postln 	 Dividend NFRIIM,y 	 r - Phyalcal Standard; 	

- 	 In rasponee to Employmont Notice Ho. HFR.vgQol CATEGORY NO.01. 	 ' 	- 
The canchdte mualpossese corard boiSIy IreaNi arid phyalcl nines. to do hard wotlt as IndIcated 	2. P4eme of the candIdate 

 
in 'Job requtrernasst', anywhere and at any Wits throughout the y.&. Tb. physical etliclerrcy last 

	SeiL 4. 
mayrnlerajiaIneJudefiTing 	 - 	

•, 	I
with

mIs wiL'ri prescrIbed qualifyIng tIme, 	- 	

. 
-5. Modlcat Standard: 

Caircidales selected In order of meflt and as psi 'stating rvsarvadon fliIe3. will ba put through 	- 3. Favisis Name (SMAale): 	 .. 	 -- 
4 14 

tlethlød mecol axan*raflon to assess their Iilflss. 	 , 	

- 
- 

lO.PlaceGfpoetng:Theycanbe posted wlthe jurMo 	 - - 

 
Howe er.thayseliaN,taa,qy 	eonNFRasw 	. -----

4.(i)DOeofBIrvi(IntonEre) 	Data 	Month 	'lo, 	
' II. Payments? ezsmlgration IeWpogtal expsn,e.: 	, ' 	 - . 	 ' - 

ExamlnaUotrFa.,: , 	 - 	 ' 	

EEJ 	L.L I ]IIIi 
F0ISC/STcwididalqi Re. IO.O0(ordyposfaldiiwgas) 	.- - 	 , 	 - 	

- ffi)A9U0111.9.200I: 	 'Vbat 	Month 	Dy 	 - 	 -' The postal order, should be payable at Ouwitiati. Coricidafas ntsstwrya mao name , tui  
ori ire placa provided fri the Poslai Order(s), The dole of Issue of Postal Order(s) must not be prtcy 

	 , 	 - 	- 	-. to the dale of Issue 01 this Employment Ntiç,, Po,lo Orders wllhoej* the seal from the Issuing 	
(Ill) If you claim age melioratIon indlcat. Sr. reason lheraot 	 I 

poet office wE riot be accepted andTh.I, ceridldafu,, wIll 0. r.j.cI.d, Peymentfri airyothar form 	 (Documenm_,y proof to be attacec will not be accepted Slid the appilcatotr wIlt be cummerlly rejected 	
Poalal Address for communicatIon: (In capital leitsia): 	 ' 	' 	 •. -. 

13. How to apply t 	 - 
ITh. cwrddialeetsoutd apply to the DMeTmai RoilwcyMenap,r(p0 	Qofgr. DMeloeor 	

-.....•,....-•..,..-......-.-..--. abe
to thalt Choic, as er epplicallon format gIven at ur. , A' on good quas, p451st ipsr 

of A4 Roadi'Lan.o - °' 
. -...... ................................ vi Ail enylea lit ire opplicotlon form should be 3ily,  Mod In IrjorttIi ball point pan. lit case any 	

. 	p""""  
entry I, not appdcable for a Cwrdidiste Not epptcalile (NA) should be wrItten agaInst that Column. 	

' 	 DI:t 	
e...............................- 

 
Full postal address of the cenddstawlth pin Code for communlca5n with tIr.nenr.of irs nearest 	 '"."........."" Rollwsy Station arid Permanent aA'oss ntustlir. gIven.-, 

	 .... " 
	.....-...."• 

-  therein and not merely Wtil. 	 6.NewestRoilw,Stoben  	Over  	"•"  	' 
  theIr   names In   basic capital   Iotit$ In sfgoahsse   column.  	,  	-............................-....• 

 The style end language (EngIIsh Or HInd) of signature on ir, upper portion of Admit 

 

JH 
I 	4 

ifiT 

• .'f•_ 	• 

 



I 	 ANNEXURE.A 

APPLCATON FORMAT 
(To be flulod by the candidate In ifis/hor own hndviriting) 

° Cornmufflly 	 Division for which applied 
(SCJST)  

Lc •1 	 ______ 

C- Schedu!od Caste; ST-ScheuIe Tribe 

3zite choice for one Oiviion only out of 4 Divisions l.a. AJpurduar. Katihar, Lumthng & Tinsuka 
(Indicate your Dirtrict and State according to proont addro) 

DISTRICT 

rJf 

STATE 

I 

	

	I do horoby apply for rocsuItlnent to Group 'D' post in .................... ............................................ DIvilon of NF Railway 
In roaponso to Employment Notico No. NFR•2i2001, CATEGORY NO. 01. 

2. Name of the candato 	 jJj Vt 	a I11-1L I j A -1—L-LI 
t. 

I 

3 
	

Fathera Name (Sta : -. 

	

"N 

Date 
 . 
of BirTh 	Christian Era): 

	
Date 
	

Month 
	

Year .. 

LI.'I 
	

I aI' I 
	

LLb3 17 '-1 
AGO  on 1-92001:: 	 I  

(U) If you d;m relaxation. Incilcate the reason thereof 
	

•k.EI1 
	

Lic] 	 II 

(Docur1ortIarypiooftoboatthchod)  

lull NOW Addro4iri for cenimtjnicritlon • (In cpltcI latter) 

Namo 	 tJe/LA%  

	

c_ ' 	 C/o ,.I( IS I 	H J fS 	£t fj1  

	

'\ 
~:D• 	

•1 R•oadino 	 .... 	J9 . 
kit 

	

\.::7 >c(VY 	 Village 	•jvj;q j 1cf: /)d'V 	 ' 

h stkofice I 	 J14 / 7_j 	7f0 '1' 	 i 

;: Dist 	 ..— .ic&i , i c 	 ; ' 

	

' 	 Pin 	/ E ( I 	 ' 

Slate 	 c.)O .J SflJ" 	 I 	' 	 ti iIi 	I' 
o.rtst Raiiwa Sta'on 	.1'( 1 	L< (1 "/ I? 	Over 	 N 	 Raftwiay 	.i1 

- 

Permanont Address : (In capital letters):  

ej 
Name 	

• 	l 

	

IjJf/,'/ 	f/ 	L<)/"flf 	 ItI LljL 

RoadlLano 	/1 sI T ( 07/9 'V/3 _ i1 ,4) 	
itI 

Village '' 	 I'1 ,o 1... i 2 ,9 Q 	
I 	 I 	 1 Ii 	1I 

JA 
PostOffico 

 

jg 

	

' Dist 
b 	ic1t-IAY,° 	I 

Pin. .................................... .L.S.1............... . ...... .................................. ................................................... •;. .p 
....................... 

'I 	
I•1lI 	

Ii 	I 	 I 	
I 

	Isl 

44 .  

AN 
AC 

iv  - 	 .-- -  



H3 

-1Al E 1 HE CATEGORY YO() BELONG To  

() t sub-Caste 	(a) ScheduId Casc : . rdic  

(b) Scheduled Tithe : 	 (V. . .'. 

(til) 	O(QflaUy hai's from : 	Dis ........... .: f'......... .......... ....."°  .... ..... I') : 	' ! .. 

NLiliOfuIiiy (by b/dOrflCiU) .... ....... .......... ......... 	i' .:. 

0 	Are you epIdyed I U yoars furnish 1oltcw41 infonr.3Qfl  

..... . 
(a) 	• NamootthCOffiCe ..  ........... . ....................... . .... H.. .............. .................................................................... 

; 	.4J 	: 	• 

b) 	Your pro&Ont dsijr3tiOfl :........................... N:.( .......................................................................................... 

(c) 	PartkUta( 	l viokin oxpriQrcO. it 1fl1 .............................. 1' /1 	,., 

(DocumoflUUyPfOGf to bo &ttcIicd uonj with no objuctiOfl cortIIczi(a) 

0. 	EductOfl Ou&iflCOtIOfl  
--.- -_- - - --- -----..-.—- -- - 

. ç3lIIIWUOfl 	Year & 	Dv&fl Percunt 	 Namo of 	 Subjocts 	Fiodium of 

	

Month 	 But, o! 	 Schoot/CottOgt) 	 tokun 	 inStcuCO 

----....-.- 	
..-.--.--..---..----.---- . 	 . 

j SI C 	 !oc1 J O /C(')(JC 
/ 

[i4. o—/°)i ,,. /9 s 	, V 	(3 	, .AsSo.-n;j_ 

L 
 

9  
: 	

I 	 I 

,. 	I '.•' 	 t.) 	: 	 . 	
L 	•' 	• 	 . 	 - 	 ., 	

I 	 Ht 

-- 	 . . . . 1 

1 2 1(uS of Id ntiflcatiOfl 	1 	i 	Lç 	) 	 1 	i 	LH 
I 	(7 	?t 	C. 	I  

3, 	ouull5olt'o:uOco: . 	. 	" 	i ,. . . ... 	1--- • 	- 	• 1 	. 	 ,, 
-*-------- 	

- ----.--, 	 --- . 	

TZPosta'
Odcr No. Namo of Uio tssuing Date of &sU 

 Post Office
- - 	— 	 — - 	_ 

	 G (ll•ois • oóo 

	

93i• 	 . 

	

LIofDOCUm0fltS8ttath 	(1) 	 (2) 

	

4q , _ 	 I I 	 ..4 ft 	t 	i 	 , I 	 I i 	' 

	

i f1I 	(3) 	C 	C 	çjç fcc 	(4) Co / '(çpJ fc coç 

	

I do hercby solemhly dcla 	 i 	 I 	
fF Ir f 

(a) that I have carefully read the conditions of eligibility advertiSd and that I satisfy them 	 1" 
(U) that all the statement made in this pplications are true complete and correct to (ha best of m hflOwfCJO ad bhef 
() that I understand that In the event f any particul information given here being found false or incorrect, my candida 

 partIN ut icr tho eumiflat1Ofl Is lIable to be rejected or cancelled and In the event of any mis statcinentIdiSC(OPOnCY in 1110 

ucn dc1 i d altar my appointment my survice is liable to be terminated without notice 	
I 	fti I' 

(d) that I undertake to produce all original certificates and statement of marks with photocopied of each duly oLioslod by ¶J(j1 

tn time of pbysil cfficion 	test 	
I 

.1 	 ' 'I I 
(o) that in casó of m fthal selectiori'my appointment would be provisional subject to passing of pescribod taiflIrig 0(1cL .  

vc: ification of charaCtor and antecedents I 	 i 	I 
 

If , 

that I have never boeri debarred from any examination nor I have been arrestuWprOSoCutud and conviCtod by a crimP, ; 

i,,t couit or involved In any othr c&o iogltorod by the police 	
14

J 'r I i 	 I 	' .  

that if at any stage itia discovered that I have paid any illegal gratification In cash or kjnd to anybody for gutting locIec 

I am liabio to be disquatiliedldlschargcd from servLce 	 I 	 I 	ii 	 I 
1. 	' 	 I 	

, 	. 	 i•i 	ifl.' 1 ; 

(11) that I shall not be entitled to claim any compensation or any other relief from the Government in case of any nquiryf ITi 
5UStuflOd by me in the course, of physical efficiency test or during training. 

 

I 	 j rí i - 	c ii s 	
1 

Pte 	
- 	 Full Signature of the Candidate 

	

•:.:i 	i  . 	
. 	 (in English or Mmdi)  

Date 	r(j' it 	 I 	I" I;lil 	 I I 	
LIII'I 

	

I 	 11111 	
II 	r 	 I  

	

I 	
1 

. .................... 	
. 	 .1 



c)F 	 L[) c;i /c1LL)UL 	U 	:[iFC,1E 

c' . 

,C(Cf 	.... 
 

Li J 	5,jf1 

s :! . b t.) 	. 	A 	... 

VtLCh i; uCocfli 	it  

.J C j2) 	 . 

. 	. 	Cct:u )rl (SChCdUICi Cac) k unlon Tr;ois) Crcr. 	5 

. 	! • Con1.:u 	(Sc1eduiCi .1 ;:(:) .ur;cn TriC' it..) Odci, 1 i5 I 

, 	'I by Q SJ1(dutCi CTh(2 	.t.:uCi T!! Lita (Mud1:aUofl) Oor, SO 6, thU (3c,;a y 	J(ç)flUOfl ACt. 

133. (lu 	 Pr(S)ACL. 1070 fldUO NO(ih 

	

.. 	.. 	. 	. 	
: 	• 

Ttip ContLti3fl (Jarnn u kishmir) Sthcdj'Cd Casto Order 1OG 	 I 

. , 	.: 	I:t 	- 	i 	'. 	• 	. 	' 	; 	 . 	. 	. 	.. 	 . 	. 	 . 	 . 
I 	h Coniut;O (damfl Jcbdr Iaids) 5CNU t Od Tuba Order, 1959 	 II I 

tI I ;l_fl 	4II 	I 	 rj 	 t 	
'I! 

Th, CoStitutbOu (DoW1' inJ  fOUr LIo') SC1OdJ Od Cn tO O ior, 1002 ' 
I 	

f 	 1 ,  r 	• 

lie CoiLutiCifl t()L)d(I and NuUt 1 liivOli) SthcdtQd Ti')u OdO( O?  

I 	uChbOfl (pondich(ir) 5th 
jl 	Ca•c Odc 1964 	 I 	 I  ' 	

I I 	LI
iinfl, 

p 	Ccflt ' ) 	tuflas PdL5 SCO jed i 	 961 	 t I 	 t 	( 	F 
4 	1t 	 " 1i4. 	

I 	' 	 HI 

CenWjt 1  (Goa' Datnoi Dci) SthCU i 	Qrdcf 
 

1. uCon uti(aa Djiofl 	
O1B 	' 

. 	 . 	. 
	, 

. .Tho ConuC (:aand) SthjCd Ttih Oidr. 1970 
 

. 	. 	. 	 . 	 .. 	. 
2 	S)irimat1(Umi.............. 	 '.................................... 	

hs/Thw tarnily cdriii1y rQt1c() 

. 'c 	• 	 . 	 . . 	- 	. 
............. 	

o Di&ICDjvLSIO 	w ol U 	£R& Unn 

,, . 	 I 	 .............. 
IL C' 	O 	 ' S 	' 	

) 	
1 

	

: 	• ! 
	. 	. 	. 	 . 	. //fiL.:_ --.—l • I:. 	. 	. 	

: 

i 	 I 
 ( QtUO 	I 	

r 1 

/ 	
I  1 T( 	;' 	

ii 	
üoirTh 	?4J1L 	' 

,,  

tit  
t; 	,cc:Ps• : 	. 	

;,;:;' ./ 	 . 	. 	. 	. 	. 
' 	ca 	

Si 	UniGfl 1..tory 	th soI a OiIci) 

	

. 	.. 	. 	. 	.. 	.. 	; 	 . 	.. 
. 	..... 	

c 	• 	
: 	I 	 :: 	•.• 	: 	:• 	: 	.t.: 	: 	: 	. 

Pl4!.0 CC.(O the words which asu not cpp;C. 	.-- 	• 	 ' 	
•p)L 

I 	I   totO : T10 tOIlfl 'OdlflLtiIy RoIdo3' UOd hero will hivo tFo arne monnlI1 3 Iii SocUOfl 20ofthQ 

	

Pi. oplo s Act, 1950 	 I 	 I 	
t 

, ' 	
I 

t ol A ft;tics tsmpoweUd to lsso StheLIIOd Cast/Scheduled UieIOthO1 Backward classes CCr1i!CaUS.! 	i 
I 	 I 	 I 	 I 

i 	DtnCt Maçj.Str lc/f\JdIltOfll DistnCl I 	
Cornmissloic11AddItb0t' D1sitct Oepty corniIO' 

Dcputj Cofloctc( si Class Stipohdiary Ma 	at&Sub-dMSiOflUI Maistc3ta1TUlU1 MacstrtcJEXflCU"0 

Astant Cornrn,ssloflcf (not below the ank of 1 Class St rcnd a Matstr3tO) 

'' 	
I If 

) 	Ch ul Pob 1dCflC.Y 143 s'r'/Ad'ttO I CnOIf Presidency MoOstotO/P10Sld0flCY MocisUatO 
 

t 

I) 	I VuIWO OIlILr I1O bob ,i thu r ik of 1 tbdar nnu 	 I 

td) 	Sub Duvistopal OfIcor of o 	whc'o ø c3uId'J dnd,or h 	or famty OrdinOlitY rosidos 	 Ii

jit 
it 

I t

pil 

 

t
w 

i  /01  

I 	Itj1 1 	rt 	j i;1 j I 	1 	Iii 	I1 iIt' 	I 

,ji 	.11• 	:,:!:L' t h1 1!1 	.. I! I.! ii . 	.1L 	.! 

	

I II 	I 	 t 	,. 	•.,-I— 	 I 	 'i 

___r 	IIllittI Ii 	I 	I 	 I 	
I 	I 	 I 



- 

ANNEXURE 
1STRUCTiONS FOR PHYS?CAL EFFICIENCY TEST AND VERI FICAT I OqOFqE_RTIFICATES  

> Physical Efficiency Test is Scheduled tobe held on 19.01 .2005.You should report to Divisional 
Personnel Officer of Division for which you have applied in date and time mentioned in the 
call letter. 

Verification of certificates is scheduled to he done from 17.01 2005 to 21 01 20 	tho Qfic 
of the Divicionl Peru(1rj Giiicer. ou should produce Original certificate of Cate of Birth, 
Community and Educational Certificates etc. to the Divisional Personnel ()fficer for verification. If you fail to bring Original Certificates for verification within the prescribed period, 
your candidature is liable for cancellation, 

.- The norms for Physical Efficiency Test are given below: - 

Male candidates 

Should be able th iifi and cany 
35 Kg. of weight f6).d distanco 
of 100 meter ih 2 ttihutes in 
one chance withOUt Uttinq the 
weight down and 

Souid be able 'to run for a 
distance of 1500 meter in 7 
minutes in one chance 

Ferna'o Candjdtes 

Should be ab! to lift and carry 
20 Kg. of weight for a distance 
of 100 meter in 2 minutes in 
one chance without putting the 
weight down and 

Should be able to run for a 
distance of 400 meter in 4 

in crc chance 

No marks are awarded for the Physica! Effidocy Test 	 f.j i. the test for final selection. 

Request for changing the venue & date of test will not be entertained. 

' The results of the Physical Efficiency Test will be displayed on the same dv of test. 

Date: 16-12-2004 Sr. Personnel Officer/Rectt. 
NF Railway, Maligaon, Guwahati 

r 	,•71,:.Y'' 	V 	 .'° , 

T" ,  
-i;- 
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Most icspcct fully, I beg to state the following few lines in favour of your kind 
consideration and sympethical order please. 

That sir, being a candidate of back log post! was called 
toVaprcar for a •T physical clliciuicy tcst on 19-01-2005 a( DRM (1') / LMG office against EN No., 	 I NFR-2/2001 ofGroup-'D)/Tra ckman POSt My Roll No is 21708766 (Photocopy of 4411,111 card is eiic1os 

That Sir, I have reported to DRM (P) / LMG 'on 19-01-2005 and submitted my 
original certificate. I appeared in Physical Efficiency Test on 19-01-2005 to lift and 
carry 35 Kg. weight for a distance of 100 meter within 2 minutes in one chance. But 
Sir, I could not able to attend in the 1500 meter run Cflluctcd (n 2(1_n 1 _(IA 'I.. 
iLpain of both knees. At Luniding I was under treatment of Dr.Daimari, Sr.DMO 
Lumding Railway Hospital c'Prescrip/ion and Medical certificate enclose9. 	 V 

That Sir, I was SufI'eri ng from pain in both knees ibr mi uiy w. e.f 14-01 200.5 
and I am under treatment of Dr.DK.GhosI, Sr.DMO/Ccjitrij l'!ospital, Maiiaon, 
who advised me lr 30 days rest. But Sir, with my knee pain I attended in the physical 

• 	 'V test held on 19-0 I -2005Aat present 1 am under treatment of Dr.D.K.Ghosh, 
Sr.DMO/Or(hopacdjcs Centril l -Iospit, Maligaon. 

in this conncctioii Medical ccrtiflca(e issued by Medical Director, Central 
Hospital, Maligaoii is ec1osed for your kind perusal please. 

V 	
In view of above circumstances, i beg to request y ou to kindly allow me to 

V 

appear in the 1500 mlr. run lest when I will be declared lit by Doctor and for this act 
of your k I iid ness I shall reiiiai ii ever grate l'u I to you. 	 V 

Thanking you, 	V 

I) Prexciip,'ion c.'nd Medical 
certificate. 

2) Call Letter. 

Dated : 	-01-2005 

CAD 

AA~ 

LYours faithfully, 

V V 	Rupak Das 	
. .•. C/o Sri H.K.Das 

V 	 Rly. Qr.No.92/A East Gotanagar I •, 	 It4 P.O.-Maligam, GUWahati- 11. 

[ 
V 	- 

_V - 

- 	 J4_V 

10, 
The Chief Personnel Officer. 
N.F.laLhvay, lVlaligaon. 

Sir, 

Sub.: Medical Sickness 1eport. 

• .. 

-- 
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N.F.RI%LI I AWAY 

0111cc of the 
Medical Director 
Ccimal I lospital. Maligaon. 

No. . 	 Certificate 
	 / 

1his is to certify that Sri Rupak Das son of Sri Hirendra Kr; Das 33yrs. has 

been under my, treatment in the Orthopaedics OPD of Central lispital N.F.Railway 
Maligaon br injury to his both knees. 

He is recommended rest from 1 8-01 -2005 for 30 days along with medicines 
and physiotherapy. 

- 	

/ 

0• _________ 
Coutignatur 	of Dr. 1).K.G hose MS Orthopaedic 
Medical Director 	 • Sr. DM0/Central hospital, 

mm Maligaon- l 1. 
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ihe Senior D.P.O. 
Luinding. 

Sir, 

Sub. :Mcdical Sickness Reorj. 

Most respectfully, 1 beg to state the following few lines in favour of your kind 	. 
consideration and sympcthicai order please. 

• 	That sir,bcing a candidate olback log post I was called to appear lbr a ijlysidaI 

efficiency test on 9/01/2005 at DRM (P) I LMG office against EN NO.-NFR-2/2001 of 
(;Roup-'D'rrrnckrnn post .My Roll No. is 21708766 ('Photocopy of Admit card is 
CflClO.$Cd) 	- 	 --••--• 	 - - 

That Sir,1 have reported to DRM (P) / LMG On 19-01-2005 and submitted by original 
certificate. I appeared in Physical Efficiency Test on 19-01-2005 to lift and carry 35 Kg. 
weight fora distance of 100 meter within 2.niinutes in one chance. But Sir1  I could not 
able to ittciid in the 150() meter run Con(lucicd On 20-01-2005 due to paui of both 

knees. At Lumding I was under treatment of Dr.Dairnari, Sr.DMO Lumding Railway 
I lospital. (Prescription and medical cer(jficate cnclosed. 

That Sir, I was suffering from pain in both knees for injury w.e,f 14-01 -2005 and I 
am under treatment of D.K.Ghosh, Sr.DMO/Ccntral Hospital,Maligaon, who advised mc 
for 30 days rest. But Sir, with my knee pam I attened in the physical test held on 19-01 - 
2(105 and wëouiiifu1 in this test under noon 1. 1 was, under treatment of Dr. 
D.K. Ghosh ;-Sr.DMO/Orthopa diCcntral hospital, Maligaon. 

In this connection Medical certificate issued by Medical l)irector, Central I lospital. 
Maligaon is enclosedor your kind perusal please. 

In view of above circumstances, I beg to request you to kindly allow Inc to appear in 
the 1500 mtr.run tcs now as I am declared lit by Doctor and for this act of your 
kindness I shall remain ever grateful to you. 

'I'ha nkiiig y on, 

EncL: 
1. Prescription and Medical 

ceri'i/lcate. 
y2. Call Lëuer 

3. Fitness Certificate. 

Yours faithfully, 

Rupak l)as 
C/oSrifl.K.Das 
R1y.Qr.No.92/A %  East (tumgar 
P.O.- Maligaon, Guwahati- 11 

Dated: 29.03.2005. 

y to The C.P.O. fVlal igaon, N .F. R ly. 

n y; 
/ OD 

- - - 
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Office of (tic 
Medical Director 
Central I lospital. Maligaon. 

VV VN 	,?./?6i Uei1ilcu - 

• 	 . 	 -liis 	is to CCtti ly that Sri 	Rupak 	Das SOIl ol Sri 	II rciidra 	Kr. 	!)as 33yrs. has 

been under my. treaUncli( in the (Juthopitedics 01 1 1) ol' Central I hospital N .F.Rai Iway 

Mal ignon br i ij u ry to Ii s both knees. 

lie is recommended rest from' 18-01-2005 for 30 days along with medicines 

and physiotherapy. 
V 	 V 
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C oun tcS igIia t 1n 	of • 

•. 
Dr. l).K.;lmsc MS Ortlmpaudic 

V 	 Medical Director' Sr. DM0/Central I hospital. 
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